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F. No. J-11017/9/2024-Judicial 

Government of India 

Ministry of Law & Justice 

Department of Legal Affairs 

(Judicial Section) 

**** 

                                                                                                                          
Shastri Bhawan, New Delhi, 

        Dated the 16th March, 2024 

 

ORDER 
 

The President is pleased to engage following advocates for conducting 

Central Government litigations before the High Court of Bombay (PB) at 

Mumbai, Central Administrative Tribunal, Mumbai Bench, and District & 

Subordinate Courts, Aurangabad, with effect from the date of this order, for 

a period of three years or until further orders, whichever is earlier: 

 

HIGH COURT OF BOMBAY (PB) AT MUMBAI 

Sl. 

No. 
Name of Advocate Contact Details Enrolment No. 

 

Senior Counsel Group-I 
 

1. Sakshee Prithviraj 
Chavan  

Mob: 9930927664 
Email: 

sakshi.chvn@gmail.com 

 

MAH/4407/2018 

2. Udaybhanu Sinh 203, Olympus Altamount 

Road, Mumbai-400026. 
Mob: 9820137446 

Email: udaysinh@yahoo.com 
 

MAH/2023/1995 

 

CENTRAL ADMINISTRATIVE TRIBUNAL, MUMBAI BENCH 

Name of 
Advocate 

Contact Details Enrolment No. 

 
Senior Counsel Group-I 

 

Sharanya Sinha  Flat No. 1704, Rushabh Tower, S K 
Hadkar Marg, Sewri, Mumbai.  

Mob: 9911009974 
Email: sinha.sharanya@gmail.com 

 

D/4080/2016 
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DISTRICT & SUBORDINATE COURTS, AURANGABAD 

Name Contact Details Enrolment No.  
 

Standing Government Counsel 
 

Vishvesh Anand 
Ghanekar 

Plot No. 8, Sakar, Jijamata colony, Near 
Paithan Gate, Chhatrapati 

Sambhajingar-431001 
Mob: 9423151859 

Email: legal@ghanekarvakil.com 

MAH/1942/2009 

 

3. The engagement and professional fee of the aforesaid advocates will 

be governed by the terms and conditions contained in this Department’s 

OM No. 23(1)/87-Judl. dated 24.04.1987 and OM No. 27(11)/99-Judl. 

dated 24.09.1999 both to be read separately with OM No. 26(1)/2014/Judl. 

dated 01.10.2015 & instructions issued subsequently through OMs, 

especially the OM No. J-16/11/2017-Judl. dated 08.02.2018 imposing 

certain restriction on Dy. SGI/Panel Counsel. The aforesaid Oms are 

available on the website of this Department i.e., www.legalaffairs.gov.in inside 

the tab ‘Judicial Section’ under heading ‘Circulars Pertaining to litigation’. 

 

4. Hindi version of this order will follow. 

 

 

 

(Jaspal Singh Dhanju)  

Deputy Legal Adviser (Judicial) 
Copy (through email) to: 

 

1. PS to Hon’ble MoS (I/C) L&J. 
2. PSO to Law Secretary / All Additional Secretaries and Joint Secretaries in the main 
Secretariat of Department of Legal Affairs.  
3. The Addl. SGI for High Court of Bombay.  
4. Deputy SGls for the High Court of Bombay Benches at Nagpur, Aurangabad and Goa 
5. The Registrar, Bombay High Court at Mumbai 

6  The Registrar, CAT Mumbai Bench.  
7.  The ln-charge, Branch Secretariat at Mumbai. 
8. The Cash (LA) Section, for payment of retainership fee to aforesaid CGSCs and Sr. CGSCs 

with effect from the date of this order. 

9. The Pay and Account Office, Department of Legal Affairs. 

10. To be uploaded on the website of this Department i.e., www.legalaffairs.gov.in in the tab 

‘Judicial Section’ under the link ‘Orders related to empanelment of Advocates for UoI’ for the 

information of all order. 

11. Hindi unit, Department of Legal Affairs for Hindi translation of the order. 

12. Spare copies. 

 
 
 

(Kumar Gaurva) 
Section Officer (Judicial)  

011-23384945() 

Email: -judicial-dla@nic.in 
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